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 eh  waif  ay  ([सालस  1 हुर  )  :

 यह  तम्बाकू बाला  तो  नहीं  है?

 ब्य  हीक :  तम्बाकू  वाला  कोस

 है?

 भरी  ज्योतिर्मय  बसु  :  यह  इम्पीरियल  टेको
 या  इंडियन  टीकों  के  चेयरमैन  जो  थे  वह
 आई०  भाई०  to  के  चेयरमैन,  उसके  बड़े

 साहू  बने  गये  हैं  ।

 भ्रध्यक्ष  महोदयः  वह  तो  इसमें  नहीं  है।

 I  was  under  the  impression  that  it  was
 something  on  the  Order  Paper.

 SHRI  SAMAR  GUHA:  They  are  all
 guided  by  one  a  single  Central  law.
 The  reports  should  be  placed  on  the
 Table  of  the  House  at  the  same  time...

 MR.  SPEAKER:  Ag  soon  ag  one
 particular  report  is  ready,  it  is  laid  on
 the  Table...

 SHRI  SAMAR  GUHA:  Let  the  jon.
 Minister  say  that.  I  have  put  ques-
 tion  and  I  have  written  to  you  and
 also  to  the  hon.  Minister  about  the
 irrigularities  in  the  IIT,  serious  fin-
 ancial  irreguirities.

 MR.  SPEAKER:  He  can  write  to  me
 about  any  particular  item.

 SHRI  SAMAR  GUHA:  They  should
 all  be  placed  on  the  Tabla  of  the
 House  op  the  same  day

 MR.  SPEAKER:  Suppose  one  of
 them  is  delayed,  that  would  mean  that
 the  others  algo  will  be  delayed.

 SHIRt  SAMAR  GUHA:  Why  éhould
 the  report  ot  only  one  IIT  be  placed

 fa  Why
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 WR.  SPEAKER:  Suppose  one  is
 ready  while  the  others  are  delayed
 why  should  the  one  Which  is  ready
 280  be  delayed?

 SHRI  SAMAR  GUHA:  We  should
 konwW  it.  That  is  net  the  procedure
 An  these  five  institutidne  are  guided
 by  a  sthgle  Taw.
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 eM

 26,  शक  ee

 ht  We  Ro  कांजी  t  मैं  इसको  दिखवा

 लूँगी ।  माननीय  सदस्य  को  मैं  भ्राश्वासन
 देना  चाहता  हूं  कि  जल्दी  से  जल्दी  जो  बची

 हुई  रिपोर्ट  होंती  वे  सभा  पहल  पर  रख
 दी  जायेंगी।

 हे
 न  “vabie”

 STATEMENT  RE,  NON-IMPLEMENTATION.
 OF  ASSURANCE  GIVEN  &Y¥  DepuTY
 MINISTER  OF  COMMERCE  IN  REPLY  TO:
 USQ  No.  899  or  27-7-73  re.  Grant
 OF  IMPORT  ENYITLEMZNTS  TO  SHARE-
 HOLDERS  oF  Maagutr  Lrp.

 THE  MINISTER  OF  COMMERCE
 (PROF.  D.  P.  CHATTOPADHYAYA)
 Sir,  I  beg  to  lay  on  the  Table  a  state-
 ment  giving  reasons  for  non-imple-
 mentation  of  the  assurance  given  by
 the  Deputy  Minister  of  Commerce  in
 reply  to  Unstarred  Question  No,  899
 dated  the  27th  July,  l873  regarding
 giant  of  Import  Entitlements  to  share-
 holders  of  Maruti  Limited.  (Placed  in
 Library,  See  No.  L'l-8280/74).

 SHRI  JYOTIRMOY  BOSU:  Sir,  I
 would  like  to  mention  this.  I  have
 got  five  pending  questiong  and  the
 earliest  one  was  on  l4th  December,
 1972.  Sir,  the  replies  are,  in  all  these
 eases,  about  Maruti.  The  replies  are
 like  this:

 “Details  of  permits  and  despatches
 up  to  date  information  is  being  col-
 lected  and  will  be  laid  on  the  Table.”

 “Information  ig  being  collected  amd
 will  be  lald  on  the  Table  of  tha
 Houie.”

 “From  different  sources  are  being
 collected  and  will  be  ‘ald  of  it
 Table.”

 Sir,  on  23rq  February,  1978,  it
 been  replied:

 “fa  so  fap  ag  all  India  Jong-term:
 public  #narieial  ixistituticns  are  con-
 cerned,  none  of  them  have  so  fat
 sanctioned.....

 Then,  they  say
 The  required  information  is  being

 céllected.”

 hes
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 कमेटी  की  रिपोर्ट  के  बारे  में  एक  प्रश्न  था,
 1  प्रारंभ,  970  8  बे  तकी  उसका  जवाब

 ‘fern  the
 boy  has

 yn
 led  for  Rs.  7  crores  loan

 contrat  Bank  of  India.

 Mr.  Madhu  Limaye,  the  other  day,
 you  had  asked  a  question.  In  reply
 to  that  question,  the  statement  is
 being  given.

 aft  मधु  लिमये  :  भ्रध्यक्ष  महोदय,
 असलियत  यह  हैं  fa  दो  बार  इंस  प्रश्न  को
 ठाने  &  बाद  मैंने  क्राप के  पास  प्राविधिक  का
 संवाद  भेजा  थीं  और  वह  विचाराधीन  था
 श्री  जब  वह  प्रिविलेज  का  सवाल  दिया  कि
 क  साल  के  बाद  भी  जवाब  नहीं  जाता  है  तो
 क्या  इसमें  सदन  की  मानहानि  नहीं  होती  है,
 हब  'आज  े  परखता  स्पष्टीकरण  दे  रहे  हैं,
 जवाब  नहीं  दें  रहे  हैं।  इसके  बारे  में  दी  तीन
 बातें  मैं  दर्ज  करता  चाहता  हू  (i)  ae  a

 हमारी  एण् पोरें सेज़  कमेटी  है  उसके  चेयरमन
 में  नई  लोक  सभा  के  गीत  के  बाद  तौर  कमेटी
 के  गीत  के  बाद  एक  भाषण  दिया,  उसमें

 उन्होंने  कहा  कि

 “The  Committee  already  laid
 down  the  time  limit  of  two  months
 for  the  implementation  of  agsurah-
 ces,  which  was  subsequently  raised
 to  thrée  months  in  February  1968,
 on  representation  from  the  Depart-
 ment  of  Parilamentary  Affairs.”

 पालिवार्मेंट्री  प्रफेयर्स  के  मंत्री  कैं  कहने
 पर  दो  महीने  की  मियाद  तीन  महीने  हो  गई  ।
 च  इसमें  ती  एक  साल॑  से  भ्रधिंक  ही  गया
 कौर  इतना  ही  नहीं,  पुरानी  सारी  रिपोर्ट्स
 वसूलने  के  बाद  मुझे  पिता  खेला  कि  मेरे  पांच
 बेनी,  कां  जवाब  4  साले  के  बाद  भी  नहीं
 पाया  है।  एक  सवाल  मैंने  पूछा  था  कम्पचीदें
 के  अंनेर्जिंगं  डायरेक्टर्स  प्रौढे  'डायरेक्टर्स
 के  एमाल्पूमेंट्स  के  बारे  में।  यह  मेरा  प्रश्न

 at
 a

 res,  L970  का,  उसको  जवाब

 हल्दिया
 हैक

 सह
 चय  Bi  cet  ate  से

 हल्दिया'  रिफाइनरी  कौ  टेक्निकल

 नहीं  प्राया।  विदेशी  कम्पंती,  प्रामोफीन

 कम्पनी  (एमआई  पूप)  के  बारे  में
 मैंने  तीन  प्रश्न  पूछे  थे।

 अध्यक्ष  महोदय  :  पिछली  लोक  सभा  की
 बात  ड्राप  कर  रहे  हैं।

 श्री  मधु  लिये  :  यह  एक  ही,  एश्योरेंस
 की,  बात  मैं  कह  रहा  हूं  7  चार  चार-साल  तक
 जब  प्रश्नों  के  उत्तर  नहीं  जाते  हैं  तो  मैं  जानना
 चाहता  हूं  कि  क्य।  भ्रम  सरन  नहीं  कराया  है  यह
 नियम  बनाने  का  कि  अ|र,  इस  तरह  सदन
 की  और  सदन  की  कमेटियों  की  मानहानि
 की  जायगी  तो  प्रिविनलेज  का  सवाल  उठाया
 जायेगा  ?

 अध्यक्ष  महिला  :  70  बाली  बात  तो

 याद  है  कि  उसके  बाद  दो  ढाई  साल  शक  प्राय

 खुद  नहीं  आये  -

 भी  मधु  लिये  :  में  जे  परे  प्रश्न  थे

 व्यवधान)

 अध्यक्ष  भदोही,  मेरा  ai  प्रति  था,
 उसके  बारे  में  दो  दस्ता यत  रें  गयें  हैं।
 प्रदान  यह  था  कि  मारुति  के  जो श ेग्रसे-होल्डजे
 कौर  डायरेक्टर  हैं,  उनको  जो  इम्पोर्ट  एस् टाइ-
 टैलेंट  दिए  गया  थ.,  4-।  उसमें  इन्टेरेचरेस्ज

 इमा है  अध्यक्ष  महोदय,  चंसमें  इतने  बड़ें
 पैमाने  पर  भ्रष्टाचार  है  कि  मैं  कह  नहीं
 संवतों  t  मॉसालतिं  के  अधिकतर  ईश्वेस्ट्  दास
 तरह  के  करप्ट  लोग  हैं--इस  लिये  चूंकि  मेरे
 प्रश्न  का  उत्तर  नहीं  प्रा  रहा  है,  मैं  इसके  बारे

 में  आपका  मार्गदर्शन  चाहता हूं  |।

 श्री  झील  बिहारी  बाजपेयी  :  दोनों  सवाल
 मारुति  से  सम्बन्धित  हैं।

 मॉल  के  बारे  में  पूछे  गये  सवालों  का
 जवाब  देंनें  में  इतनी  देर  क्यों  होनी  चाहिए  ?
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 पहले  ही  जनता  के  मन  में  बहुत  सन्देह  हैं।
 मैंने  श्री  चट्टोपाध्याय  के  दोनों  बयानों  को
 पढ़ा  है,  आप  भी  इसको  पढ़  लीजिये  शहरों
 सन्तोष  कर  लीजिये  |  जो  समय  मांगा  गया  -है
 भ्रमर  जो  समय  दिया  गया  हैँ,  क्या  वह
 उचित  है,  साल  भर  हो  गया  है।

 अध्यक्ष  महोदय  :  देने  वालों  ने  दिया
 प्रौढ़  मांगने  वालों  ने  मांगा,  मैं  बीच  में.  कहां
 भ्राता  हु।

 थी  अटल  बिहारी  वाजपेयी  :  श्राप  इस
 मामले  को  इस  तरह  से  न  टाले  ।  अगर  सरकार
 का  रवैया  यही है  तो  हाउस  में  एशोरेंस  देने
 का  कोई  मतलब  नहीं  है,  फिर  तो  हम  लोग
 एशोरेंस  कमेटी  में  नहीं  रहना  चाहेंगे  1

 SHRI  H.  N.  MUKERJEE  (Caleutta—
 North-East);  This  is  a  very  vital  ques-
 tion  which  you  have  allowed  to  be
 raised  to  three  months  in  February,
 got  to  know  these  things,  surely  it
 should  have  a  discussion  on  how
 assurances  are  disregarded,  We  have
 a  committee  whose  reports  possibly
 we  have  not  been  able  to  discuss,  but
 if  this  kind  of  slipshog  explanations
 are  given  by  the  Government,  surely
 something  ig  very  wrong  in  this  busi-
 ness  and  we  ghould  be  given  an  oppor-
 tunity  to  discuss  this  entire  matter  of
 Government  assurances,  particularly
 in  relation  to  Maruti,  which  has  a
 significance  of  its  own.  Are  we  or
 are  we  not  going  to  have  a  diacussion
 in  this  House  in  regard  to  the  way  in
 which  Government  assurances  have
 been  manageqg  in  a  manner  which
 amounts  to  a  contempt  of  the  House?

 MR.  SPEAKER:  Shri  Mirdha.

 SHRI  H.  N,  MUKERJEE.  Are  you
 not  going  to  make  any  observations  on
 this?

 MR.  SPEAKER:  I  cannot  make  any
 observation  unless  I  have  seen  the
 whole  thing.  ‘You  cannot  direct  me

 बान.
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 that  the  moment  you  want,  I  should
 come  out  with  some  observation.

 STATEMENT  RE  NON-IMPLEMENTATION
 OF  ASSURANCE  GIVEN  IN  REPLY  TO  US
 Q.  No.  43]  or  1-8-73  Re  InQuimizs
 AGAINST  SHAREHOLDERS  OF  Marutr  Lp.

 SHRI  RAM  NIWAS  MIRDHA:  I  beg
 to  lay  on  the  Table  a  statement  giving
 reasong  for  non-implementation  of  the
 assurance  given  by  me  in  reply  te
 Unstarred  Question  No.  43]  dated  the
 lst  August,  973  regarding  Inquiries
 against  Shareholders  of  Maruti  Limit-
 ed  for  economic  offences.  (Placed  in
 Library,  See  No,  LT-828i/74).

 अध्यक्ष  महोदय  :  यह  मामला  पहली  बार
 उठा  है,  ऐसी  बात  नहीं  है।  यह  मामला  कई
 बार  उठा  है।

 ओशो  झील  बिहारी  बाजपेयी  :  प्राय  ज़रा
 मंत्री  महोदय  के  बताया  को  देखते।  केवल

 l00  शेर  होल्डर्स  का  मामला  है।  00
 शेयर  होल्डर्स  के  बारे  में  जानकारी  इक टू डी
 करने  में  एक  साल  से  ज्यादा  क्यों  लगना

 चाहिए  ?

 2.33  hrs.

 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY-GENERAL:  Sir,  I  have
 to  report  the  following  message
 received  from  the  Secretary-General
 of  Rajya  Sabha:—

 ‘I  am  directed  to  inform  the  Lok
 Sabha  that  the  Rajya  Sabha,  at  its
 sitting  held  on  Friday,  the  28rd
 August,  1974,  adopted  the  following
 motion  in  regard  to  the  presentation
 of  the  Report  of  the  Joint  Com-
 mittee  of  the  Houses  on  the  Indian
 Penal  Code  (Amendment)  Bill
 972:—

 “That  the  time  appointed  for
 the  presentation  of  the  report  of
 the  Joint  Committee  of  the  Houses


